
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 20/09/2026

(2012) 04 JH CK 0111

In the Jharkhand High Court

Case No : Writ Petition (PIL) No. 1292 of 2002

Sanjiv Kumar Mishra APPELLANT

Vs

The State of Jharkhand and Others RESPONDENT

Date of Decision : 02-04-2012

Acts Referred:

Citation : (2012) 04 JH CK 0111

Hon'ble Judges : Prakash Tatia, C.J;Aparesh Kumar Singh, J

Bench : Division Bench

Advocate : P. Pallav and Rajiv Kumar, for the Appellant; R. Nath, for the 
Respondent

Judgement

1. It will be appropriate to take up W.P. (PIL) No. 2944 of 2011 along with W.P.
(PIL) No. 1292 of 2002. W.P. (PIL) No. 1292 of 2002 is pending for the last ten
years in relation to the cleanliness of the city of Ranchi.

2. It has been stated that the work has been outsourced by municipal
corporation to one company-M/s A2Z Waste Management Company.

3. Learned counsel for Ranchi Municipal Corporation submitted that though there
is some improvement in the cleanliness of the city of Ranchi but this Court is not
satisfied that virtually there is any progress.

4. Learned counsel for the petitioner has raised doubt over this company, and,
therefore, issue notice to M/s A2Z Waste Management company through Ranchi
Municipal Corporation. We would like to know about the credibility of the
company-M/s A2Z Waste Management Company as well as to know whether it is
competent to do the job of cleaning the city of Ranchi or not. Hence, the said
company may state on oath whether this company has done any work in any
other city and if so, the details of those works be given. The said company may
also state on oath whether that company has been blacklisted any time or not.
The company may also give the details of the man power engaged by it, the
infrastructure used by them, availability and allocation of fund, and its utilization.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sanjiv-kumar-mishra-appellant-hash… Page 1 of 2



5. The Ranchi Municipal Corporation is also directed to state what steps have
been taken by them to improve the sewerage and draining system of the Ranchi
city.

6. Besides that, the Ranchi Municipal Corporation and the company-M/s A2Z
Waste Management Company Ltd., both are directed to state on oath and give
the detailed particulars with dates, on which dates the amount has been paid to
the said company and also how much amount has been paid before completion
of the work or even before start of the work and how much amount has been
paid after completion of the work. M/s A2Z Waste Management Company as well
the Ranchi Municipal Corporation may also state on oath that if there was no DPR
for the sewerage and draining system then whether any amount has been
received by the Municipal Corporation on account of improving the sewerage and
draining system.

7. The Ranchi Municipal Corporation may also state on oath how much fund has
been allocated to company- Manhattan, Singapore and how much work it has
done. Whether the said company is still working in the State of Jharkhand and if
the said company is working then notice be served upon the said company
through Ranchi Municipal Corporation along with the copy of this order and they
may explain the position. Put up this case on 23rd April, 2012.
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